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THE PUNJAB VILLAGE COMMON LANDS (REGmATION) 
ACT, 1961 

ARRANGEMENT OF SECTIONS 

Sections 

1. Shon litle, extenl and commencemcnr. 

3. Land to which this ACI applies. 

4. Vc5ting of righrs in panchayats and non-proprie~ots. 

5. Regularion of use and occupa~ion elc, of lands vcsled or deemed to havc 
been vesled in panchayals. 

5A. Disposal of lands vcsted or decmed lo have becn vcsted in panchayat. 

5B. Ccnain transfers no! ro ~ f f e c ~  panchayar's right. 

6 .  Appeal. 

7. Powcr to put panchayars in possession of c e ~ a i n  lands. 

7A. Cognizance of offence. 

7B. Procedure for prosecution. 

S .  Saving af existing possession. 

9. Utilisniion of income. 

10. Bar of compcnsation. 

IDA .  Power of Assistant Collector of first grade to cancel or vary salcs or 
leases etch OF lands vested in panchayats. 

11. Sales of land in Shamilat deh not to be pre-emprible. , 

12. Rent of Shamilat lands to be recoverable as arrears of land revenue. 

13. Bar of jtlrisdicion. 

13A. Adjudiction. 

13AA. Appeal and Revision. 

L3B. Appeal and Revision. 

13C. Finality of orders. 



13D. Provisions of this Act ro be overriding. 

13E. Public Servant. 

14. Lndemnity. 

14A. Saving. 

15. Power to rrlake rules. 

16. Repeal and saving. 

17. Validation. 
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'THE PUNJAB VILLAGE COMMON LANDS 
(REGULATION) ACT, 1 96 1. 

[Received the assenr of rhe President ofltrdia 011 rile 22nd April, 1961, 
arldfirsr prrblishedfor . . general illfonr~oriott in the P~rnjnb Governlnent 

gazette (Exlrrrordina ry), Legislative Supplement, 
of the 4rh May, 1961.1 

1. For Slatement of Objects and Reasons. see Punjab Governmen? Gazeire 
(Exrraordinary), 1958, page 1503. 

2. For Statement of Objects and Reasons, see Punjub .Gover~lt;renr Gazene 
" (Exmaordinary), 19H, page 285. 

3. For Slatcment of Objecls and Reasons. see A~rgab  Governmet~r G~zerre 
(Extraordinary), 1965. page 363. 

4. See Hnryar~a Govenrrner~r Gazerre (Exvaord inary). Leg. Supplement Pan- 
. b .  

- ID. 1968. page 561. 
5 .  For Statemem of 0bjecrs and Reasons. see Hnryrrn ~ o v e r r r n r c ~  Goretic 

(Exlraordinary), 197 1, page 206. 

6. For StalemenL of Objccts and Reasons, see Harynrln Govenl lnc~~~ Gazette 
(Extraordinary), 197 1. page 1380. 

7. For Stalemen1 or Objects and Reasons. see Hawono Govenlnleni Gazeae 
(Extraordinary), 1973, page 816.' 

8. For Statement of Objects and Reasons. see H a ~ a n a  Govenrmer~r Cnzerre 
(Extraordinary), 1973, page 2037. 

9. For Slatcrnent of Objecls and ~easons ,  see Haryn~ra ~oaer;~nre,rr Gnzette 
(Extraordinary), 1974, page 1200. 

10. For Statement of 0,bjects' and Reasdns, see Har;vnrlo Cover-rl~llent Gnrerre 
(Extraordinary), 1976, phge 1 166. .' , 

1 
Year 

1961 

2 
No. 

18 

3 
Shorr title 

. The Punjnb Village 
Common Lands 
(Regularion) 
A a ,  1961 

,. . . 

4 
whether repwlcd or otherwise 

affected by lcgisla~ion 
Amended by Punjab Act 19 of 19f14~ 
Amended by Punjab Act 13 ok 1965' 
Amended by Haryano ~ d a 4 a ~ i o n  at' 
Laws (Statc and Concurrent Subjects) 
Order, 1968' 
Amended by Ilarywa Act 1 S of 19715 
Amended by Waryana Act 43 of 197 1 
Amended by Haryana Act 23 of 1973' 
Amended by Haryana ACL 47 of 197Y 
Amended by Hayana ACL 34 of 19749 
Amended by ITaryana Act 25 of 1976'" 
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I.  Fnr Stalcmenr of Objecls and Reasons, see Harynrra Go~~errrrncnt Gnzeac 
(Extraordinary), 1978, page 282. 

2 .  For Statement of  Objecrs and Reasons, see f I n y r r a  Goverr~lnent Gazette 
(Exlraordinary), 1 980, page 2244. 

4 
Whether repealed or otherwise 

affected by legislation 

&ended by Haryana Act 8 of 1378' 

Amended by Haryana Act 2 or 198 1 

Amcnded by Haryana Acr 15 of 1983' 

Amcnded by Harynna Act 9 of 1986: 

Amended by Haryana Act 9 of 1992j 

Amended by Haryann Act 18 of 1995' 

Amcndcd by Haryana Act 13 of 1996' 

Amended by Haryana Act 9 of lB9BB 

Amended by Haryana Act 13 of 2003' 

1 .  

Year 

1961 

3 .  For S~atement uf Objects and Reasons, see Hnrynnn Govemnlent Gazette ' 

(Extraordinary), 1983, page 11 50. 

4. For Srarement of Objecls and Reasons. see H a r y a ~ ~ n  Govertlmerrt Gazelle 

{Exuaordinary), 1986, page 286. 

2 
No. 

18 

5 .  For Statemenr of Objcc~s and Rcasons, see H n r y o ~ ~ n  Govenlment Gazeme 
(Extnordinary), 199 1. page 534. 

3 
Short iirle 

The Punjab Village 
Common Lands 
(Regulation) 
Act. 1361 

6. For Statement of Objects and Reasons, see Huryana Governn~erri Gazette 
(Extraordinary), 1995, page 1594. 

, 7. For Statement of Objccts and Reasons, see Haryatia Goverrrrrrent Gazerre 
(Extraordinary), 1996. page 5 19. 

8. For Statement of Objecls and ~casohs,  ree Hatyann Governmenr Gazerrc 
(Extraordinary), 1999, pagc 45. 

9. For Statement of Objecls and Reasons, see Huryasa Governmenr Gazerre 
IExtraordinary). daled the 3-3-2003 page 643. 
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AN 
ACT 

to consolidate . . .  and amend . , .  the lay regulating the rights in shamilat 
deh and abadi deh. 

Be i t  enacted by the Legislature of the State of Punjab in the Twelfth 
ye& of the Republic if India as follows :- 

I .  ':. - ..l. (1 )  This Act may be called'ihe punjab Village Common shOn title, 
Lands ('Regulation) Act, 1961. extent and 

(2) It extends to the whole of the State of '[Haryana]. commence- 

(3) IL shall come into force.at once.. . . : s 

ment. 

2. In this ACL, unless the context otherwise requires,- Dermilions. 
I .  

' [ (a)  "Assistant +&llkitor of the first grade" means an 
Assistant Collector of the first Grade empowered by h e  
State Government. to exercise the and perfom 
h e  duties under this Act ;Ii 

~ [ ( n a j  "Collector" means the Collector of the district and 
includes any other officer appointed by the State 
Government for performing the functions of the Collector 
under this Act ;] , - 

-'[(oaa) "Commis~ioner'~ means the Commissioner of the 
-Division and includes any other officer appointed by 
the State Government for performing the functions of 
the Commissioner under this Acr';] 

( b )  "displaced person" means a person dcfined as such in 
the East Punjab Displaced Persons (Land Rcsett lement) 
Act, 1949, or the Patiala and ~ a s t  Punjab States Union 
Displaced Persons  an and Resertlement) Ordinance. 
2006 BK ; 

'[(b-i) "Financial  Commissioner" means the Financial 
Commissioner to Government, Haryana, appointed by 
the State Government for the purpose of this Act ;] 

5[(bh) "hilly area" m e i s  Naraingarh Block, Manimajra Block, 
Raipur Rani Block, and Chhachharauli Block ;] 

I. Subs~iwled for h c  word " P u n j a b  by he Haryana Adaplation of Laws ( S ~ C  and 
Concurrent Subjecu;) Ordcr, 1968. 

2. Clausc (a) subsiiruted by Haryma ACL 47 of 1973. 
3. Suhsrirured by Haryana Act 8 of 1975. 
4 lnrened by Haryana Acl 2 or 1981. 
5. Inrcrted by Punjab Act 19 of 1964, Secrion 2. and suhsri~ulcd by punjab Act 13 oi 

1965. Scct~on 2 and funher subs~itutcd by Hwyana Adap~a~ion of Laws (Stale and 
Cnncunrnr Subjects) Ordcr. 1 968. 

6. lnscned by H q m 3  Acl 9 OF 1999. 
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(c) "house" includes a courtyard whether walled or not; 
(ri) "inhabitant of a viliage" means a person, whether a 

pro$ etor or a non-proprietor, , who,ordinarily resides in 
the village : 

Provided that temporary absence or absence in relaion 
to employment elsewhere shall no1 affFi his residence . , in 
the village ; 

'[(e) "panchayat" means a Gram Panchayat constituted under 
the Punjab Gram Panchayat Act, 1952 ;] 

(n .";;rcscrib~dbd" means pescribed . , by rules made under this 
- 8 

. , 

Act; 

. . , .  , (g) "shamilat deh" includes- :, . - ,  

( I )  lands described in the revenue records as '(s hamilat 
Deh or Charmdl excluding abadi deh ; 

I 
(2) shamiIat tikkas ; 

(3) lands described-in the revenue records as shamiIat, 
tarafs, patlies, pannas and thoias and used according 
to revenue records for. the benefit of the village 

community or a part thereof ar'for common purposes 
'of Ihe village ; 

l[(4) lands used or reseived for the benefit of viIlage 
' .. 

community including streets, lanes, playgrounds, 
schools, denking we11s'or ponds situated within the 
sabha area as defined in clause (mrnm). of section 3 
of the punjab ~ i a m  Panchayat Act, 1952, excluding 
lands reservcd for the common purposes of a village 
under section 18 of the East Punjab Holdings 
(consolidation ahd Prevention of Fragmentation ) 
Act. 1948 ( ~ a s t  punjab Act 50 of 1948), the 
management and control whereof vests in the State 
Government under seclion 23-A of the aforesaid 
Act ;1 . 

1. Substituted by Haryana A d  2 of 1981. 

2. Substiluied by Haryana Act 43 of 1971. 

3. Substitu~ed by haryana Act 9 of 1991. 
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35 
, , 

'[(4a) vacant land situate in abadi deh or gorah deh not owned 
by any person;] 

(5) 1 ands in any village described as banjar qadim and used 
for common purposes of the village according to 
revenue records;, 

but does not include land which- 

(i) becomes or has bedome shamilat deh due to ti ver acrion 
or has been reserved as shami lat, i n  vil lagcs subject to 
river action except shamilat deh entered as pasture, pond 

. . or playground :in the revenue reco~ds ; 

(iiJ h& been allotted on qiisi-permanent basis to a displaced 
. person ; , ,  . . 

. ' J[( i i -a)  was shamilat deh, but has been alIotted to any person by 
the ~ehabilitation Deprtrnent of the State Government, 
after the commencement of this Act, but on or before 
the 9th day of July, 1985 ;] 

. ( i i i )has  been partitioned and brought under cultivation by 
'individual land holders before the 26th January, 1950 ; 

yiv) having been-acquired before the 26th January, 1950, by 
a person by purchase or in'exchange lor proprietary land 
from a'co-sharer i n  lhe shamilat deh is so recorded in 
the jamabandi or is supported by a valid deed ; 

(vj is described i n  the  revenue records as shamilat, taraf, 
patlis, pannas and thola and not use3 according to revenue 
records for the benefit of the village community or a 
part thcreof or for common purposes of the villagc; 

- '[(vi] lies outside the a abadi deh and was being used as gi twar, 
bara, manure pit ,  house or for cottage industry,  
imrncdiately before the commencement of this Act ;] 

1--1nserled by Haryana Act 23 of 1973 and further omitted by Haryana Act 
? uf 198 1 and funher inserted by H q a n a  Act 15 of 1383 w.e.f. 12-1-1981. 

2. Ornilled by Haryana Act 9 of 1992. 

3. Inserted by Haryana Acr 13 of 1996, 

4. Substituled by Haryana Acr 2 OF 1981 
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(viii) was shamilat deh, was assessed to land revenue and has 
been in the individual cultivating possession of co-shares 
not being in excess of their respective shares in such 
shamilat deh on or before the 26th January, 1950 ; or 

(ix) is used as a place of worship or for liGrposes subservient 
thereto ; . ., . . . . . 

(h) "shamilat law" means- . . 

(i) in-relation to land situated in I[part of the territory] 
which imedia te ly  before the I s t  November, 1 956, 

' ,  was-comprised in the State of Punjab, the Punjab 
,Vill age-Common Lands (Regulation) Act, 1953; or 

(ii) i n  relation to land situated in ? [ p a i t  of the territory] 
which immediately before he 1st November, 1956, 
was comprised in thc State of ~ a t i a l a  and Easr 
Punjab Statcs Union, the Pepsu VilIage Common 
Lands (Regulation) Act, 1954 , , ; 

, , , (i): "State Go:vernment" means the Government of the State 
< of '[Hayaria ;] , , 

][(6) lands reserved for thc common purposes of a village 
udner section 18 of East Punjab Holdings (Consolidation 
and Prevention ofFragrnentation) Act, 1948 pas t  Punjab 
Act 50 of 1948), the management and control whereof 
vcsts i n  the Gram Panchayat under section 23-A of thc 
a~oresaid'~ct .  ' 

Explanati0rt.-Lands entered in the column of ownership of record of 
rights as 'Jumla Malkan Wa Digar Hawdaran Arazi 
Hassab Rasad', 'Jurnla Malkan' or '~ushtarka Mal kan' 
shall be shamilat deh within the meaning of this 
section.] 

1 .  Ornittcd by Haryana Act IS of 1995. 

?. Substilu~ed for [he words " h e  rerrirory" by the Haiyana Adaptation of Laws 
(Slale and Concurrent Subjects) Order, 1968. 

3. Inseficd by Haryana Act 9 of 1992. 
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3. . ( I )  This Act shall apply, and before the commencement OC Lands to wllich 
this Act, the shamilat law shall be deemed always to have applied, to this Act 

all lands which. are Shamilat deh as defined in clause (g) of section 2. 
, . 

'[(Z) Notwirhstanding any thin'g contained in sub-section ( 1  of 
section 4,- , .  

( i )  where my land has vested in a panchayat under the 
sharnilat law, but such land, other than that excluded 
under sub- clause (ii-a) of clause (g) of section 2, has 
beentxcluded from shamilat deh as defined in clause 
{g) of section ,2,:,all rights, title and interest of the 

: panchayat in such l and  shall, as from the 

, , 
commencemen1 of. thls Acr, ccasc and such righls, 
t i t le and jnteresr shall be revested i n  the person or 
persons in whom they vested immediately before the 
commencement or. the shamilat law ; and ~ h c  
panchayat shall deliver possession of such . . land to 
such @rson or persods : 

Provided that where a panchayat is unable to 
deliver possession bf any such land on accbur~t af its 
having been sold or utilised for any of its purposes, 
thc rights, t i t k a n d  intcrest o f  rhc panchayat in such 
land shall not so cease but the Pa"chayat shall, 
nolwithstanding anything contained in section'10, pay 
to the pei$dn or persons enritled lo such land, 
compensation to -be determined i n  accbidance with. 
such principles and i n  such.manner as may be 
prescribed ; 

(ii) where any, land has vcstcd in a panchayat under this 
Act, but such land has been excIuded from sharnilat 
deh under sub-clause (ii-a) of clause (g) of section 2, 
all rights, title and interest of h e  panchayat in such 
land, from thk date of allo~menr of such land by the 
Rehabilitation bepartrnent or the Stare Covcrnrnent, 
shall cease and all such rights, title and interest shall 
vest in the person or persons to whom the land so 

1. Sub. by Hqar ia  Act 13 of 1996. 
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excluded has been allorted by ,the Reh'abi l j  fation 
Department of the State Government on or before the 
9th day of July, 1985, subject to the condition that- 

' 

(iz) any sum of money realised by the Rehabilitation 
Department of the State Government as result, of 

; : -  i .  : allotmentofsuch~land ;or . ,: 

- (bj 'where no money ,was realisable by the 
. . ~ e h a b i l i t a t i o ' n  Department , of the State 

Government as aresult of'alIbtment of such land, 
the ammount- of compensation , in respect of such 
land as determined undef sub-section (3) by the 

' Collector of the dishct;ii,'which such a land is . , 
, , .. . situated, ' ' 

shall be paid by the ~ehabilitation ~ b ~ a r t r n t n t ,  of the Stale 
Government to the Development and ~ a n ~ h i ~ a t s  Department for 
onward disbursement to the-panchayat . .  , to which . such , .  sharnilat dch 
belongcd. .; 

, , . , J ;  -.;, L ' . :: 
(3) As soon as may be, on the cornmencemenl of  he Punjab 

vi Hag; Common Lands ( ~ e ~ u ~ a t i b n )  Haryana Amendment Act, 1996, 
the Develppment and panchayar$ ~eiartmknt shall make reference to 
the Collector of the district to derermine the amount of compensation 
under sub-cIause, (ii) of sub-section (2j and [he Collector of thc district 
shall, keeping in yie,w ,the market value of rhc shamjlat deh at the time it 
was allotted deteqine the k o u p t  of compensation .] 

Vesting of 4. (1 ) '  Notwi thstandik anything to the conkary contained in any - .  - 
rights in 
panchayau and other law for the time being in force or in-any agreement, instrument, 
non- custom or usage or any decree or'order of any: court or other authority, all 
proprieiors, rights, title and interests whatever in the land,- - 

, . . 
. ,  (a) which i s  included in the s h h l a t  deh of any village and 

which has not vested in a@anchayat under the shamilat 

. , . Iaw shall, at the commencement of this Act, vest in 
pigchayat constituted for such village, and where no 
such panchayat has been constituted for such village, 
vesrs in the panchayat on such date as a panchayat 

- - . .  - 

having jurisdiction over that vilf-ageis constituted ; 
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(6) which is situated within or outside the abadi deh of a 
village and which is under the house owned by a non- 
proprietor, shaI1 on the commencement of the shamilat 
law, be deemed to have been vested in such non- 
proprietor., I -  . .  e - .  . ,  

. .  . .  . . 
- .- 

(2) hy land-which , . ,  is vested . in'a panchayat under thesharnilai 
law shall be deemed torhave been vested in the panchayat under this Act. 

(3) Nothing contained ii:clause (al'of sub-section'(3) and is 
sub-section (2) shall affect or shall be deemed ever to-have affected the- 

- 1 . :  ' :  , 

( cxisting rights, title,qr interest of who though 
. . not entered as occupqcy ~e,niyts in the revenue , .  . records . 

are accorded a sirniIar status.. by custom or o!henvise, . . , .  
, . such as ~hol idars ,  ~hohdedars ,  Butirnars, 

. . : I  Basi khuopahus, ~aunjidacs,'~u~araridars; 

i i  rights of persons who were in cultivating possession of 
shamilat deb-on the date of the commencement of the 
Punjab Village,Common Lands (Regulation) Acr, 1953, 
or the ~epsu  Village ~bmrribn Lands (Regulation) Act, 

- 

1954, and were in such cultivating possession for more 
, , - ,  J 1  , than twelvev years ,.on such commencement without 

paymentofrentorbypaymentofchargesnotexceeding 
- the land revenue and cesses payabIe thereon ;] 

, - 

(iii) rights oia  morigagec td whom such land is mortgaged 
wirh possession before the 26th January, 1950. 

5. (1)  All lands vested. or deemkd to have been vested j n a Regulation or 
panchayal under this Act, shall bc utilized ar disposed of by the $ananchayat, use and 

for the benefit of the inhabitants of the village concerned in the,manncr occu~ation ctc. 

prescribed : : ' : 
of lands vested 
or deemed to 

. ' Provided that w h k  two or moie villages have a common panchayat have been 
, .. vested in 
the sh-lat deh of ehch village~skall be utiliied arid disposed of by the pancbayats, 
panchayat for the benefit of the inhabitants of lhar village :.- - 

I .  Substituted by Haryana Act 23 of 1973. 
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Provided further that where here are two or more shamilat tikkas 
in a village the shamilar tikka shall be utilised and disposed of by the 
panchai& foi the benefit ofthe inhabirants bf that tikka : 

. , . , 
Provided furtherthat where the area of land in shamiiat deh of 

any viliagg so vested or deemed to have been vested in a panchayar is in 
excess of twenty-five percent 6f the total &a of-that village (excluding 
abadideh) then twenty-five per &ent of such tblii shall be left to the 
panchayat and-out of the remaining area of shamilat deh an area up to the 
exrent of twenty-five percent of such total area shill 'be Gilized for the 
senlemenr d landless lenants and other tenants ejected or'k be =jetted of 
h a t  village and the remaining ma%f sharnilat deh, if any, shall be utilized 
for distribution to the small I&idowners' of that village subject to the 

relating' to '[permissible urder the Haryana Ceiling on 
Land Holdings ~ c t ,  1972, b y  Ule ~ssirtant Collekor of the first grade] in 
consultation with the panchayat '[in such mannerand on payment of such 
amount as may be prescribed.] 'I - . - 

.. , - 

2 The area df sha&l& deh to be  utilized for the purposes of - 
t h e i h i i - i i o v i ~  tg sub-secdon ( I )  shall be demarcated by such officer in 
consullationwith kpanchafa t  and ihkuch manner as may be prescribed. 

(31 TheStateGovernmentorany oficersauthonsedby it in 
this behalf may from ~ i m e  to lime, with a .view to ensuring compliance 
with the provision"of the 'second proviso to'.sub-section ( I )  or sub- 
section (2), issue to any panchayat . ,  such rlircctions as may be deemed - 
necessary.. 

3[(4)  Nothing contained in t h e  third proviso to  sub- 
section ( I ) ,  and i n  sub-section (2)  and sub-scction (3) shall apply to 

the hilly ,area.) . . .' . 

4[/5) Notwithstanding yything contained in this section, if 
in the opinion of the State ~ovemrpent; it is necessary to take over, to 
secure proper m&agekent , , for be& , . . .  utilizarion . k ,. , .  the benefit , . of the 

.I. Substiruled by Haryana Act 47 of 1973. 
2 .  Substi~uted by Haryana Act 2 3  of 1973. 
3. Added by Punjab Acl 19 of 19M, sction 3. 

. .. 

4. Added by Haryana Act 18 of 197 1. section 2. 
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inhabitants of the village conccmed any sharnilat deh, the Government 
may by notification take over the management of such shamilaldeh, for a 
period not exceeding twenty years. 

(6) The income from the shmilat deh, the managcment of 
which is taken over under. sub-section (51, after meeting all charges 
'relating or incidental' to the management and urilisation, shall be 
credited LO the Gram Fund and uriljsed for the benefit of the inhabitanrs 
of the village concerned.] 

'[5A. (1) A panchayat may gift the lmd in shamilat deh vested in Disposal of 

i t  under this Act to (he members of Scheduled Castes and Backward vested or 

Classes of the vijlage in  which such land i s  situate on such terms and decmed to 
have been 

conditions as may be prescribed. vested b l  

3[(IA,J A panchuyat may, with the previous approval of the panchayrlr. 
State Government, gift the land in shamilat dch vested in it under this 
,Act, for the purposes of hospital, dispensaries or educational or 
charitable institution or for such other purposes as may be approved 
by the State Government to be for the benefit of the inhabitants of the 
vitla'ge' concerned.] 

(2) The gift of land in shanlilat deh already made shall be 
dcemed to have been made under sub-section (1) '[or sub-section (IA), 
as the case may be.] 

5B. Any transfer of land, gifted in pursuance 'of the provisions Cedajn 
of section 5A, made in contravenlion of the -prescribed rerrns and bawfers lo 

conditions, shall be void and L e  gifted !and so transferred shall reven 
panchayat's 

to, and revest jn, lhe panchayat free from all encumbrances.] , 

righls. 

6. ( I )  If any person is aggrieved by an act or decision of A P P ~ ~ ] .  
panchayat under section 5,  he may, within lhirty days from the date of 
such act or decision, appeal to I[the Assistant, Collector of the f i s t  
grade] who may confirm, reverse or modify the act or decision, or 
make such other order as he thinks to be just and proper. 

1. Proviso deleted by Haryann Acr 23 of 1973. - 

2. Inserted by Haryana Acr 25 of 1976 and shalt always be deemed ro havc bccn 
inserted. 

3. Insertcd by Haryana Acc 13 of 2003. 
4. Added by ibid. 
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(2 )  Thc appellate order of '[the Assistant Collector oft he first 
grade] shall be final. 

'[7. (1 )  An Assistant Collector of the first grade having jurisdction 
in the village may, either suo morrl or on an application made ro him by i~ 
panchayat or an inhabi tan[ of the village or the Block Development and 
panchay& Officer or Social Fducation and Panchayac Officer, or any other 
officer authorised by the Block Development and Panchayat Officer, after 
making such summary enquiry as he rnay deem fit and in accordance 
with such procedure as may be prescribed, eject any person who is in 
wrongful or unauthorised possession of lhe land or other immovable 
property in the shamilat deh of that village which vests or is decmed to 
have been vestcd in the panchayat undcr this Act and put the panchayat in 
possession ihereo: and for so doing the Assistant Colleclor of the first 
grade may excrcise the powers 01 a revenue court in relation to the 
execution of a dccree for possession of Iand under the Punjab Tenancy 
Act, 1887: - - 

Provided that if in any such proceedings the question of title is raiscd 
and provedprima facie on the basis of documents that the qucstion of title 
is really involved, the ~ssistant ~al-lector of the first grade shall record a 
finding to thal effect and first dccide the question of title i n  the manner 
laid down hereinafter. 

(2) The Assistant Collector of the first grade shall by an order, 
in writing, require any person to pay a penally, in respect of the land or 
other imrnovablc property which was or has been in his wrongful or 
unathorised possession, at a rate not less than five thousand rupees and 
not more than [en thousand rupees per hectare pcr annum, having regard 
to thc benefit which could be derived from the land or other immovable 
property. If [he penalty is not paid within the period of thirty days from 
the d;it~ ui' h c  &a:, ! j ? ~  Y B X ~  5h;:l Lv2 i~cil:~err!hte as arrcars of land 
revenue. 

-131 The procedure for deciding the ques~ion cf iitle under 
proviso to sub-sectinn ( I ) ,  shall be the same as !aid down in the Code 
ol  Civil Procedure, 1908. 

(4) If any person refuses or fails to comply with the order 
(,r , , , , ; p 9 : n -  - " - -  
,A -. I.rLLVII pdssecl under sub-section ( I ) ,  wichin Len days of the date of 

1 .  Substituted by I-Iaryana Act 47 o f  1973. 
2. Substirurcd by Haryana Act 34 of 1973, and furlher substilutcd by Haryana 

ACI 9 of 1997.. 
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such order, the Assistant Collector of the first grade may use such force, 
including police force, as may be necessary for putting thc panchayat in 
possession. 

(5) Any person who is found in  wrongful or unauthorised 
possession of the Iand or other immovable property in shamilat deh 
and is ordered to be ejected under sub-section ( I ) ,  shall be punishable 
with imprisonment for a term which may extend to two years. 

7A. ~ o t w i  tl~standin~ any thing contained in the Code of Criminal Cognizance of 
Procedure, 1973 (2 of 19741, no court other than that of the Judicial offence. 

Magistrale of the first class shall take cognizance of, or try, any offence 
punishable under this Act. 

7B. No  court shall take cognizance of any offence under this Act Procedure for 
except on the complaint of, or upon information received by the Block prosecu'iOn. 
Development and Panchayat Officer or District Development and 
Panchayat Officer or any other officer authorised by the State 
Government in this behalf-. Such proceedings shall be initiated only 
after the ejectment order against such person has become final under 
section 7.1 

8. ( 1 )  Where on any land in the shamilat deh immediately Saving of 
before it vests or i s  deemed to have been vested in a Panchayat under existing 
this ACL, a person is in cultivating possession and his uncut and ~ ~ ~ ~ ~ " l ' ~ ~ .  

ungatl~ered crops are standing thereon, he shall not be ejected from 
such land unless the crops have ripened and he has been allowcd 
reasonable time to harvest them. 

(2) Any person ag,gieved by any determination made by a 
panchayat undcr sub-section { I )  may, within thirty days thereof, appeal 
to '[the Assistant Collector of the first grade] whose decision shall be 
Final. - 

9. Any income accruing from the use and occupzt~ion of the Utilisation of 
lands vested or deemed to have been vested in a panchayat shall be 
credited to the panchayat fund and shall be utilised in the manner 
prescribed. 

10. No person shall he entirled to any compensation for any loss Bar of 

suffered or alleged to have been suffered as a result of the coming inlo cOmpensarionn 

force of this Act or of the shamilat law. 
1. Suhs~iluted by Haryana Acl 47 of 1973. 
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Power of 
'[Assistant 
Collecior of 
h e  rust grade] 
ro cancel or ' 

vary '[salcs or 
leases] etc, of 
lands vestcd in 
panchcayats. 

'[10A. ( I )  Notwithstanding anything contained in this Act or the 
shamilat law or any other I aw for the ti me being in  force, '[the Assistant 
Collector of the first grade may call for from any panchayat in the area of 
his jurisdication 1 the rmord of any 3[sale, lease], contract or agreement 
entered into by the panchayat in respect of any land vested or deemed, to 
be vested in it, whether such 3[sale, lease], conuact or agreement is entered 
into before or after the commencement of the Punjab Village Common 
Lands (Regulation) Amendment Act, 1964, and examine such record for 
the purpose of satisfying himself as to the legality or properiery of such 
3[sale, lease], contract or agreement. 

(2) Where, on cxaminarjon of the record under sub-section 
( I )  and after making such inquiry, if any, as he may deem f i t ,  '[the 
Assistant Collector of the first gradc 1 is satjsficd that such 3[sale, 
lease], contract or agreement.- 

(i) has been entered into in contravention of any of the  
provisions of this Act or the rules made 'thereunder; or 

(ii) has been entered into as a result of fraud or  concealment 
of facts; or 

( i i t )  is dctr.irncntal to the interests of the-panchaynt as 
prescribed; :[the Assistant Collector of the first gradel. 
may, no~withstanding anything as aforesaid, cancel, the 
'[salc. leasc], contract or agreement or vary the te&s 
thereof unconditionally or subjeci to such con-di tions as 
h e  may think fit : 

Providcd that no order under this sub-section shall be passed 
by '[the Assistant Collector of thc first grade] withouL affording an 
opportunily of being heard to the parties to the 3[sa1e, lease], contract 
or agreement. 

(3) Where the ierms of any  3[sale, lease], contract or 
agreement have been varied by '[the Assistant ~ollector of the first 
grade] under sub-section (21, the variation shal I, notwithstanding 
anything contained i n  this Act or the shamilat law or in any law for the 
time being in force, be bindng on the paflies to the 3[sale, lease], contract 
or agreement, as the case may bc. 

1. Inserted by Punjab ACI 13 of 1964. sec~ion 4. 

2. Substi~u ted by IIarynna Acl 47 of 1973. 
3. Subs~i~uted for the words "Lcascs" by Hacyanit Act 31 or 1974. , 
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(4) Where the ?[vendee, lessei] or the person with whom a 
contract or agreemenL has been entered into by a Panchayat refuses to 
accept the variation made by 2[the Assistank Collectorof the first grade] 

I under this section in the terns of '[x x x ] 3[sale, lease], contract or 
agreement, such '[sale, lease], contract or agreement, as the case may be, 
shall be deemed to be cancelled by "[the Assistant Collector of the first 
grade] under this section with effect from the date of such refusal. 

- .  

(5) Where under this section any j[sale, lease], contract or 
agecment is cancelled or deemed to be cancelled or its terms are varied, 
the ][vendee, lessee] or the person with whom the contract or agreement 
has been entered into, who suffers by such cancellation or variation,is 
entitled to receivc compensation to be assessed by 2[the Assistant Collector 
of the first grade] for any loss or damage caused to the "vendee, Iessee] or 
such pcrson which naturally arose in thc usual course of things from such 
cancellation or variahon : 

Provided that no such compensation shall be given for any remotc 
and indirect loss or darnagc susrained by reason of such cancellation or 
variation. 

(6) Notwithstanding anything contained in any law for the time 
being in form, the amount of compensation awarded by '[the Assistant 
Collector of the first grade] under this section shall be payable by the 
Panchayat in the prcscribed manner and shall be a valid charge on the 
sabha fund. 

(7) Any party to a >[sale, lease]. contract or agreement 
aggrieved by any ordci of '[the Assist ant Collecror of the first grade] made 
.under this section may, within a period of thirty days irorn the date of 
such order appeal to *[the Colkctor] whose decision thereon shall be final.] 

1 I. Nowithsatanding anything contained in thc Punjab Prc-emplion Sales or laad 
Act, 1913, no sale of h d i n  shamilat deh made by a panchayat shall be rharmlat deh 
pre-emptible and no decree of pre-emption in respect of any such sale *Ot be 

shall be executed aiter the commencement of this Act.  preernptible. 

1. Omitred by Haryana Act 34 of 1974. 
2. Substiwted by Flaryana Act 47 of 1973. 
3. Substitu~ed for lhc words "Lezzs" by LIaryann A c t  34 of 1973. 
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12. Any arrears of rent payable to a panchayat in respect of any 
land in shamilat deh vested or deemed to have been vested in it  under 
this Act or- the sharni lat law '[or any amount assessed under sub-section 
( 2 )  'of section 71 shall be recoverable as arrears of Iand revenue. 

'[13. No civil court shall have jurisdication.- 

(a) to entertain OF adjudicate upon any question whether- 

(i) any land or other immovable property is or not 
shamilat deh ; 

(ii) any land or other imm&ablc property or any right, 
title or interest in such land or other immovable 
property vcsts or does .not vesl in a panchayat under 
his Act ; 

(b) in respecl uf any matter which any revenuc court, officer 
or authority is  empowered by or under this Act to 
determine ; or 

(c) to question the legality uf any action taken or mattcr 
decided by any revenue court, officer or authority 
cmpowercd to do so undcr this Act.] 

3[13A. (1) Any person or in the case of a panchayai, eirher the 
panchayat or its Gram Sachiv, the concerned Block Development and 
Pmchayat Officer, Social Education and Panchayar Officer or any other 
officer duly authorised by the State Government in rhis behalf, claiming 
right, title or Intcrcs~ in any land or other immovable property vested 
or deemed to have been vested in the panchayat under this Act, may 
filc a suit for adjudication, whether such Iand or other immovable 

1. Inserted by Haryana Act 23 of 1973. 

2. Subslitulcd by Haryana Act 340f 1974 and further substituted byHaryana Act 
2 of 1981 and shall he deemed ro have b m n  substituted w.c.T. the 4rh day of 
May, 1961. 

3. lnserled by Haryana Act 34 of 1974 and furfher omitted by Hnryana Act 2 uf 
1981 and shalI be deemed lo have k e n  omitled w, e.J the 12h day nf November, 
1974 and the new s ~ t i a n s  inserted by Haryana ACL 2 of 19gl and shall bc 
decmed 10 have been inserred w.e$ the 4th day of  May, 1961 and further 
omirred by Haryana Act 9 of 1992 and further inserted by Haryana Act 9 of 
1999. 
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property is shamilal deh or not and wherher any land or other immovable 
property or any right, title or interesr therein vests or does not vest in a 
panchayat under this Act, in the court of the Collector, having 
jurisdiction in the area wherein such land or other immovable property 

I 

is situated : 

Provided that no suit shaIl lie under this section in respect of 
the land or other immovable property, which i s  or has been the subject 
matter of the proceedings under section 7 of this Act under which the 
question of ti tfe has been raised and decided or under adjudication. - 

(3) The procedure for deciding [he suits under sub-section 
(I)  shall be the same as laid down in the Code of Civil Procedure, 1908 
(Act 5 of 1908). 

13AA. ( I )  Any person, aggrieved by an order passed under sub- Appeal and 

section (1)  of section 13A, may within a period of thirty days from the Revision- 
date of such order, prefer an appeal to the Commissioner in such form 
and manner, as may be prescribed, and the Commissioner may after 
hearing the appeaI, confum, vary or reverse the order as he deems fit.. 

( 2 )  The Financial Commissioner may, suo mo!u or on an 
application made to him by any person aggrieved by an order passed 
under sub-section ( I ) ,  call for the record of any proccedings pending 
bcfore, or order passed by the Commissioner for the purpose of satifying 
himself as to the Iegdity or propriety of the proceedings or order and 
pass such order in relation thereto as he may deem fit: 

Providcd  hat no order adversely affecting any pcrson shall be 
passed unless he has been afforded an opportunity of being heard.] 

'[13B. ( I )  Any person aggrieved by an order of the Assistant Appcal and 

Collector of the first grade may, within a period of thirty days from the Revision- 

date of order passed under sub-section ( I )  or sub-section (2) o f  
section 7 prefcr an appeal to the Collector in such form and manner, as 

\ may be prescribed . and the Collector may aftez hearing the appeal, 
confirm, vary or reverse the order as he deems fit: 

Provided that no such appcal shall lie unless the amount of 
pena I ty, if  any, imposed under sub-section (2 )  of section 7, is deposited 
with the Collector.] 

1. Subs~itutcd by Haryana Act 9 of 1992. 



VILLAGE COMMON LANDS 11961 : Pb. Act 18 
(REGULATION) 

(2) The Commissioner may, suo In,utu 2[or on an application 
made to him by any person aggrieved by an order passed under the 
proviso to sub-section ( I )  of section 7 at 'any time] call for the record 
of any proceedings pending before, or order passed by, any authority 
sibordinate to him for the purpose,,of satisfying himself as to the legality 
or propriety of the proceedings or order and pass such order in relation 

-.  thereto as he may deem fit-: 

Provided that no order adversely affecting any person shall be 
passed'unless he has been afforded an opportunity of being heard. 

Finality of 13C. Save as otherwise express1 y provided i n  this Act, every order 
orders. made by ..the- Assistant Collector of the first grade, the Collector or thc 

Commission&r shall be final and shall- not be called in question in any 
. , 

manner in any court. 

Provisions of 13D. The provisions of this-~bi'shall have effect notwithstanding 
IhisAct~obe anything to thecontrarycontainedin any law, agreement,instrument, 
overriding- custom, usage, decr& or order of any court or other aurhority.] 

Public Servant. 3[13-E. Every officer or employee acting under the provisions of 
this Act or the rules madc thereunder shall be deemed to bc a public servant 
within the meaning of scclion 21 of the Indian Penal Code.] 

Indemnity. . 14. No suit, prosecution or other legal proceedings shall lie against 
the State Government or any person or authority for anything done or 
intended to be done in good faith in persuance of the provisions of this 
Act. 

Saving. '[14A. Nothing contained in this Act or the shamilat law shall- 

(a) affect or shall be d'mrned ever to have affected any right 
of the State Government in the land vested or deemed 
lo be vested in a panchayat under this Act; or 

( b )  entitle or shall be deemed ever to, have entitled a 
panchayat or any other authority under this Act or the 
s h e l a t  Iaw to exercise any right or to do any act in ' 

respect of any Iand in the hiIly area vested-or deemed to 
be vested in the panchayat whether such Iand has or has 

. : nor been declared as a protected forest under section 29 

I .  Inserted by hnjab Acl 19 of 1964, section 5. 
2. Substiluted by, m y a n a  ACL 9 of 1992. '. . 
3. Inserted by ibid. 
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.. - 

of the Indian Forest Act, 1927, in contravention of the 
provisions of that Act or the rules made thereunder.] 

15. (1) The State Government may, by notification in the Official Power to 

Gazette, make rules for carrying out the purposes of this Act. rules. 

. .. (2) In particular, and without prejudice to the generality of the 
foregoing power, such rules may provide for- 

(a) - the principles on which and the extent to and the manner 
in which the inhabitants of the village shall make use 
of the lands vested or deemed to have been vested in a 
panchayat ; 

(b) the maximum and minimum area to be leased to any single 
person ; 

(c) the prescribing 01 f m s  for such books, entries, statistics 
and accounts as may be considered necessary to be kept, 
made or complied in any office or submitred to any 
authority ; 

(d)  determining the principles on  which and the manner in 
which compensation rnG be paid under sub-section (2) 
of section 3. 

( c )  the terms and cond~tions on which the use and 
occupation of any such land is permitted ; 

If) the manner.and circumstances i n  which any such land 
may be disposed of transfkrred or sold ; 

[(fn the terms aqd cogdi tions on which the land in shamilat 
deh may be gi fled to the members of Scheduled Castes 
and Backward Classes ; 

- -  (g) the purposes for which any such land may be given .free 
of charge ; 

.. - .  
(h).'the regulation of procedure where a panchayat '[sues or 

- i s  sued] in its representative capacity ; 
, - 

1 , ,  . 
.(iJ the manner and the order of priority in which the-excess 

. , area shall be utilised by 3[the Assisrant Collector. of the 
first grade] under sub-secrion ( I )  bf section 5 ; 

. . 
- ,  

1. Inserted by Haryana Act 25 of'1976. , . . 

2. Substiruted by Haryana Act 2 01 1981, and shall alyays- be d e e m d  ro havc 
been substituted. . , 

3. Substituted by Haryana Act 47 of 1973.' 
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the officer by whom and the manner in which the area of 
shamilat deh referred to in sub-section (2) of section 5 
shall be demarcated ; and 

'[(k) the form and manner of filling an appeal under - 
section 13B ; 

(1 )  'any other matter which can be or may be prescribed. 

~ c p c d l  and 16. The Punjab Village Common ~ G d s  (~egulation) Act, 1953, 
saving. and the Pepsu ViIlage Common Lands (Regulation) Act, 1954, are 

hereby repealed : 
, - 

Provided that anything done or any action taken under any Iaw 
so repealed shall be deemed ro have becn done or taken under the 

- corresponding provision of this Act, and shall continue to be in force 
accordingly, unless and until superseded by anything done or any action 
taken under this Act. . ' . -  - 

"mportant Notc. 

( I )  On the commencement of this Act, the appeals pending 

,, , 
before the Collector shall be disposed of by him while 
the other proceedings shall standng transferred to the 
Assistant CoIIector of the first grade. 

(2) An appeal shall lie to the Comrnissioncr from any order 
passed by the Collector befoe thq commencement of his 
Act; but h e  appeals pendin; befbre the Commissioner 
on the commencement of this Act shall be disposed of by 
him.] - ' 

, - 

Validation. 3[17. -~oiwithstandin~ k y  judgcmeat, decree or order of any 
civil court, all actions taken, rules'made and orders or decree or passed 
by Revenue Court, officer or authority under the principal Act as amended 
by the Pun jab Village Common Lands (Regulation) Haqana Amendment 
Act, 1980, shall be deemed to have been validly taken, made or passed, 
as -the case may be, as if the principal Act, as amended by the Punjab 
Village Common Lands (Regulation) Hary ana Amendment Act, 1980, 
had teen in force at all material times when such action was taken, ruIes 
were made.and judgements, orders or decrees were passed by the Rcvenue 
Court, officer or au thority .] . . I .  
. . - .  - - 

1. Substimted by llaryana Act 2 of 1981.- 
' I .  

2. ~kkHaryana Act 47 of 1973. . 

3. Sec Haryana Act 2 of 1981. 



Thc 4th April, 2007 

No. Leg. 'Jf7,0U7.-?'he following Act crf  thc I..e#istature rlf 1h0: Slatc of 
l iaryana received t h e  assent of thc Governor of Wnrynn~i on the 2')ih March, 
2DU7, and is hcl.eby published fur gencr;~l infqrrnalion :- 

1 IiARYANA ACT NO. 8 OF 2007 

l't.IJ? PUN,IAB ITILI,AGE COMIMDN LANDS (REGULATION) 
IlARYANA AMENDMENT ACT, 2007 

fiu-fhcr to ntrrcrltl the lJ,rrt~(rb Mllngc Cr,t~r~~~orl I~~nr1 . s  (Rcgrrltrtin~r) 
€1, J P f i l ,  it1 i ! .~ o p p l i c c ~ t i ~ ~ ~ t  fo fjtc ,Ytc~t<: OJ Ifar~~iirtn. 

Be i~ enacted by ttlc Lcgisl;\rurc of ~f lc  Siatc of 1Iary:ln:i i11 the I ' i fy- 
cicil~ll -'i~:~r. of thc Hcnublic (11' India ;ts f o l l o ~ s  :- 

1. This  Act luiiy bc cnlicrf lhc: Purrjtlll Vii1:lgc Cornrn.2~1 Lands Shilrllirlz. 
(Rcgutation) Hnryano Amendnicnt Act, 7,007. 

2. For clilusc ( c )  of secrion 2 of [he Punjab Villagc Comr,~c)n L.ands 
(Rcguli~tir:n) Acl. 1961 (hereirraflzr cniled the priricipal Act), the ft~llowing 
clause shall t ~ e  !i~bstituted, namely:- 

'(el "Panchayxt" means ii Gram Panchayitt consrituled urtdcr t l x  
I-Iaryann Panchayati Raj ACI, 1094 ( I  1 of 1994);'. 

X 3. For scclions 5.4 and 5i3 of thc  principal Aci, thc follnwin;: sectioris 
shall bc sobstituted. ns~nely:- 

"5A. Disposnl of 1:111tis vcstcd or dcenlcd to have hecrl r-csfcd in 
Panehayat.- (1) A Panuhayat may. on huch tcrrns an? cr*:itIitions 
: ~ s  t11;ay he prescribzd. giC;, snlo. escii:tngc or Icase rh: Ilrncl in  
shnmllat dcli vcs~ctl in il ur~dcr this Aci  ro 111c r r  crnbzrs crf 
Schcdulcri C;~sics ;u~il nacl;~v:~rd Cli~sscs of ~ h c  vi l l~gc i r ~  wllich 
such land is sir~lated i111d to thc 11cr~nr7s of ally 0111ev c;itegory. 

(2)  'Thc gift, aik. exchange or lciise of land i n  shanii la~ dell 
i ~ l rcady  nlndc s h i ~ l l  bc decrned to h a v e  bcen madc undcr  
sub-scction (1). 

SB. Ccrtain translers nut l o  affcct I'anci~;ly:~t's rights.--( I )  Any 
transfer uT Iand. gifted, sold, exchanged or lensed befrlrc or. direr 

Amcndrnent 
of sccciun 2 of 
Punjab Act 18 of 
IVt l1 .  

Sirbslilution nt 
scclions SA md 
5U of Purljab Act 
18 nl I96l. 



Ar~iuridrrtcrii of 
rculion 1UA of 
I'IIII~:II> Act 1 R 
or lllbi. 

Anivrldrncrrt r r f  
scc~ion 15 ul' 
Punjah Act 18 
t ~ i  106i .  

I40  I 1  hl1'rr,\NA COVI'. C;h%. {ISSTRA.). / j i l ! l .  (1. 7n07 
((:I-1-l'li. 14. IYZC' SAK.4: - -- 

t l ~ e  co~nrncnicnlcnl r j t  th is  Act. m a d ~  I I con~rirvcnllvri (I!' thu 
Iwc'~ribcrl  \elrmx :lnd cr>nc.liricrns. sh;~ll i f c  vt11r1 :t! id 1l1c grftetL. 
st>lrl, cxcll;~rlgucl or  Ic;\?.cJ I a l lJ  st> t r : ~ t  .il':rred ~h;111 rcvcrt 10 .  

and I-cvcsl in. the I'il~ichayat free 1'1-(IN: i b ~ ;  C ~ C I I ~ \ ? C I I I C C S .  

(2.1 Thc G o v e r n t n e n r  or iiny ofticsr authorized by it may, 
cithcr srtn llzorrt t>r or1 application madc to him by a Panchayat 
or  an inhabitan1 of the village or thc Hlock Ozvelopnlent and 
p a n c h a y a ~  Officer.  examine  thc record for 111e purpose of 
satisfying tlirnscll. as to t l~c Icgnli ty or prcpriety of any sale. Icase, 
gil't. exc1i;tngc. contract or agrecmcnt executed bcforc or aftcr 
commcncerncrtt of this Act. if such sale, lease. gift, cxchangc, 
corllracr or agreement is found dctrimenral to the interesr of the 
villagers a n d  i s  no longer rccluircd i n  rhc jntcrest of ihc 
Panchayat. the Govcrnmcnt may, allcr making such enquiry as 
i t  m:ly deem fit. cancel the samc and nil scpilrate proceedings 
unrler :my law sl1;111 be requircd t c ~  c:inur:l the snlc. le;ise, gift or 
~ ~ c h i \ t l ~ . c .  Thc Pnnchayar s11;1ll bc cornpcrcnt lo  take over rhc 
possession nf such prcrnjsrs including t l t c  con~tl.uctions rhcrcun, 
if ;my. I'ur wl~icli no cn~npcnsation shnl hc payable.". 

:I. In scclicln IOA of rhe principal Act.- 

( )  in :hc  rn:lrginr~l hcndinu,. Ihr tlic words "salca or Icnscs". 
Ihc words and signs "si~lc. leasc, :if1 or cxchi~ngc'' s1ialI 
hc stlbs~i~utcrJ; 

( i i )  in sob-secrions ( 1). ( 2 ) .  (3). (4). ( 5 )  and (7). al'tar the vmrds 
iind signs "safc, tcasc," whc;cv.:r occurring, the words 
and signs "gifr. exchangc." slial. tic inserted; and 

( i i i )  in sub+sec~ions (4) and (51, itilcr tI\c words and sign 
" i~ndzc.  lessce" wCIcrcvcr ~ct:~~l.rirlg, !he sign and word 
",donceW shall be inserted. 

5. In  sub-section (2) of scciion 15 of ~ h c  principal Act,- 

i li)r clause (b),  tlic folIowing cl:susc slt: i l l  he substituted. 
nilmc1y:- 

' the m ~ x i m u m  and minimum arcn lo hc sold, pif'tcd, 
cxchangcd or- Ic;lscrI to any singtb:. perso~l;"; 

( i i ]  Ibr clause {i't'). the following clausc ~hii11 he subs~ituted. 
namely:- 

' I  the tcrms and conditions or) \vll iuh [he land i n  
shatnili~r deh map bc git'tcci, sold, exchanged or 
Icnscd;" ;rnJ 



Iit\llYr\N>Z GOVI'. GA%. (FX'TItA.). Al'I.:. 4 1 .  2007 14 1 

(CII'I'R. 14. 1929 SAKti )  

( i i i )  for cliiusc (k), ihe following clause sli:~II bc sul:,s~iruicd. 

" (k )  tllc I ' t ~ r ~ n  i i ~ l t l  t i ~ : i ~ i i ~ c r  t t i '  riIi111: :\!I  A I > ~ C : I I  t ~ t i t l { : ~ -  

sccliot~s 13AA and 138:". 

M. S .  SULLAR 

Sccretary I r l  Govcrnmelit, Harpunn, 

Legislative Dcpnrrrrhen~. 
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gfj;k.kk ljdkj 

fof/k rFkk fo/kk;h foHkkx 

vf/klwpuk 

fnukad 5 twu] 2017 

la[;k ySt- 10@2017-& fn iatkc foy~&bt dkWeu ySUMt ¼jsx;wys’kWu½ gfj;k.kk vWesUMesUV 

,sDV] 2017] dk fuEufyf[kr fgUnh vuqokn gfj;k.kk ds jkT;iky dh fnukad 18 ebZ] 2017 dh Loh—fr 

ds v/khu ,rn~}kjk çdkf’kr fd;k tkrk gS vkSj ;g gfj;k.kk jktHkk"kk vf/kfu;e] 1969 ¼1969 dk 17½] 

dh /kkjk 4&d ds [k.M ¼d½ ds v/khu mDr vf/kfu;e dk fgUnh Hkk"kk esa çkekf.kd ikB le>k  

tk,xk %& 

2017 dk gfj;k.kk vf/kfu;e la[;k 10 

Ikatkc xzke 'kkeykr Hkwfe ¼fofu;eu½ gfj;k.kk la’kks/ku vf/kfu;e] 2017 

Ikatkc xzke 'kkeykr Hkwfe ¼fofu;eu½ 

vf/kfu;e] 1961] gfj;k.kk jkT;kFkZ] 

dks vkxs la’kksf/kr 

djus ds fy, 

vf/kfu;e 

Hkkjr x.kjkT; ds vM+lBosa o"kZ esa gfj;k.kk jkT; fo/kkue.My }kjk fuEufyf[kr :i esa ;g 

vf/kfu;fer gks %& 

1- ;g vf/kfu;e Ikatkc xzke 'kkeykr Hkwfe ¼fofu;eu½ gfj;k.kk la’kks/ku vf/kfu;e] 2017] dgk 

tk ldrk gSA   

laf{kIr ukeA 

2- Ikatkc xzke 'kkeykr Hkwfe ¼fofu;eu½ vf/kfu;e] 1961 dh /kkjk 5d dh mi/kkjk ¼2½ ds ckn]  

fuEufyf[kr mi/kkjk tksM+h tk,xh] vFkkZr~ %& 

^^¼3½ 4 vizSy] 2007 ls iwoZ iapk;r }kjk ladYi ikfjr djrs gq, rFkk jkT; ljdkj 

ds iwoZ vuqeksnu ds fcuk jkT; ljdkj ds fdlh foHkkx] cksMZ ;k fdlh vfHkdj.k dks migkj 

esa nh xbZ 'kkeykr nsg esa Hkwfe] iapk;r }kjk mDr ladYi dk vuqeksnu izkIr djus ds fy, 

jkT; ljdkj dks vxzsf"kr djrs gq,] fofu;fer dh tk,xhA jkT; ljdkj ,sls ladYi dk 

vuqeksnu iznku dj ldrh gSA^^A 

1961 ds iatkc  

vf/kfu;e 18 dh  

/kkjk 5d dk  

la’kks/kuA 

 

 

dqynhi tSu] 

lfpo] gfj;k.kk ljdkj] 

fof/k rFkk fo/kk;h foHkkxA 

 

 

 

 

 

55372—L.R.—H.G.P., Chd.  

 



 HARYANA GOVT. GAZ. (EXTRA.),  DEC.  7,  2020  (AGHN. 16, 1942  SAKA) 217 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 7th December, 2020 

No. Leg. 40/2020.—  The following Act of the Legislature of the State of Haryana 

received the assent of the Governor of Haryana on the 26th November, 2020 and is hereby 

published for general information:– 

HARYANA ACT NO. 30 OF 2020                                                     

THE PUNJAB VILLAGE COMMON LANDS (REGULATION) HARYANA 

AMENDMENT ACT, 2020 

AN 

ACT 

 further to amend the Punjab Village Common Lands (Regulation) Act, 1961, in its 

application to the State of Haryana.  

 Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 

Republic of India as follows:– 

 

1. This Act may be called the Punjab Village Common Lands (Regulation) Haryana 

Amendment Act, 2020. 

Short title. 

2. In section 2 of the Punjab Village Common Lands (Regulation) Act, 1961 (hereinafter 

called the principal Act),– 

(i) in clause (bb), the words and sign “Manimajra Block,” shall be omitted; 

(ii) in clause (g),- 

(a) in sub-clause (4), for the words, signs and figures “clause (mmm) of 

section 3 of the Punjab Gram Panchayat Act, 1952”, the words, signs and 

figures “clause (liv) of section 2 of the Haryana Panchayati Raj Act, 1994” 

shall be substituted; and 

(b) item (i) shall be omitted. 

Amendment of 
section 2 of Punjab 

Act 18 of 1961. 

3. In sub–section (2) of section 7 of the principal Act, for the words “at a rate not less than 

five thousand rupees and not more than ten thousand rupees per hectare per annum”, the words 

“at the rate of one percent of the Collector rate of the land per acre per annum with the ceiling 

of total penalty amount equal to ten percent of the current Collector rate of the encroached land” 

shall be substituted.  

Amendment of 

section 7 of Punjab 
Act 18 of 1961. 

 

 

BIMLESH TANWAR, 

Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 

 

 

8990—L.R.—H.G.P. Pkl. 
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 7th April, 2021

No. 16-Leg./2021.- The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 26th day of

March, 2021, is hereby published for general information:-

THE PUNJAB VILLAGE COMMON LANDS (REGULATION)

AMENDMENT ACT, 2021

(Punjab Act No. 16 of 2021)

AN

 ACT

125

further to amend the Punjab Village Common Lands (Regulation) Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Seventy-

second Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Village Common Lands

(Regulation) Amendment Act, 2021.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the Punjab Village Common Lands (Regulation) Act, 1961, in section 2,

in clause (g),-

(i) in sub-clause (1), for the words "excluding abadi deh", the

words and sign " but excludes abadi deh, unless otherwise

expressly provided in this Act" shall be substituted; and

(ii) in sub-clause (4), at the end, the word "and" shall be omitted and

thereafter, the following sub-clause shall be inserted, namely:-

"(4 a) vacant land or plot situated in abadi deh or gorah deh

not owned by any person; and".

S.K. AGGARWAL,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

2269/4-2021/Pb. Govt. Press, S.A.S. Nagar

Short title and

commencement.

Amendment of

section 2 of

Punjab Act 18 of

1961.
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